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In the Armed Forces Tribunal
Case No : OA 605 Of 2022 with MA 1136 Of 2022

Lt Col Ashutosh Singh APPELLANT
Vs
Union of India and Ors RESPONDENT

Date of Decision : 27-04-2022

Acts Referred:

Citation : (2022) 04 AFT CK 0016

Hon'ble Judges : Rajendra Menon, Chairperson, (J);P.M. Hariz, Member (A)
Bench : Division Bench

Advocate : S.S. Pandey, Neeraj

Final Decision : Disposed Of

Judgement

As the counter affidavit has been filed and the issue involved in the matter is
very simple, we direct for listing of the matter on 18th May, 2022, on which date
it may be finally heard and disposed of. If advised, applicant may file rejoinder
on or before 13th May, 2022.

During the course of hearing, Shri Pandey invited our attention to letter dated
27.09.2020 at Page 17 and has tried to submit that the respondents have not
properly responded to this letter. It is for the respondents to make submissions
in this regard at the time of hearing.
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